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Shri Dinesh Singh: That question
does not arise. The Chinese treat
them ag their citizens and they will
continue to be so treateq till they
change their nationality.

Amendment to Factories Act, 1948
+

J Shri P, R. Chakraverti:
\ Shri D. C. Sharma:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 1334 on the 6th December, 1961
and state:

*1635.

(a) whether examination of the
comments on the proposals for amend-
ment of the Factories Act, 1948 with
a view to provide better safety ar-
rangements in factories has been
completed by Government;

(b) if so, when an amending Bill
is likely to be introduced in Parlia-
ment; and

(c) if the reply to part (a) above
be in the negative, when the exami-
nation of the proposals is expected to
be completed?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Not yet.

(b) Does not arise.

(c) As the proposals for
ment relating to safely arc being
taken up along with several other
proposals for amendment, altogether
45 in pumber, it is difficult to indicate
precisely when the examination of the
proposals would be completed. It is
not considered expedient to under-
take piece-meal legislation,

Shri P. R. Chakraverti: Have the
Government set up any expert com-
mittee and, if so, how it has been set
up?

amend-

Shri Hathi: No committee has been
set up but that is being examined
departmentally.
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Shri P. R. Chakraverti; Is it a fact
that the Governmnt had accepted the
scheme of producing safety equip-
ment in the country and if so when
and to what extent the country will
be self-supporting?

Shri Hathi: We had set up a com-
mittee and the committee hag sub-
mitted its report about the various
equipment that were required. We
are pursuing with the Commerce
Ministry to manufacture them indi-
genously.

Shri D. C. Sharma: Does not the
Government think this question to be
of such urgent nature that it should
not be delayed by referring it to this
committee and that committee and to
this department and that department?

Shri Hathi: Perfectly. We shall try
and ‘expedite it as quickly as possible.

Shri Bhagwat Jha Azad: In the
abscnce of any latest enactment for
better safety arrangements based on
the models that are available, is it a
fact that the present safety arrange-
ments that arc there are not ade-
quate to meet the needs of the time?

Shri Hathi: The number of ac-
cidents are on the increase. Tt is,
therefore, that we want to give more
powers to go into the reasons of the
accidents and to take more precau-
tionary and safety measures. That is
why we have all this.

Sino-Indian Border
Dispute

*1636. Shri Harl Vishnu Kamath:
Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1401 on the 11th June,
1962 and state:

Settlement of

(a) who actually exercises ad-
ministrative authority at present over
the area of ‘no man’s land’ envisaged
in the latest offer made to China for
settlement of the border dispute; and

(b) the Chinese Government’s reac-
tion to the offer?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The area in the western
sector from which the two sides
should withdraw, as proposed in our
note of the 14th May 1962, is for the
most part under the military occupa-
tion of the Chinesc except for certain
portions in the south which arc under
our jurisdiction and control.

Therc is no administration as such
in this area as it is largely uninha-
bited.

(b) In their reply dated 2nd June
1962 the Chinese Government have
stated that our offer is as unaccept-
able to them now as it was before
(in 1959). They would consider our
proposal only if it is applied equally
to the eastern scctor of the border as
well. In other  words, they want
India 1o withdraw simultaneously
from the area south of the Macmahon
Line upto the foot-hills, which arec
claimed by China.

Shri Hari Vishnu Kamath: When
the Government in its offer made to
China for scttlement of the border
dispute offers to withdraw to the
western line in Ladakh shown in the
Chinese maps, is it not tantamount
to admission on the Government’s
part of the Chinese charge against
India that India has committed ag-
gression on Chinese territory?

Shri Dinesh Singh: No, Sir.

The Prime Minister and Minister
of External Affairs anq Minister of
Atomic Energy (Shri Jawaharlal
Nehru): If it is Chinese territory then
it is an admission. But wheny we do
not admit that it is Chinese territory,
it ceases to be an admission.

Shri Hari Vishnu Kamath: Now
that the Chinese Government has re-
jected the offer and has not accepted
the coffer made by the Government,
does the offer still stand or has it
been wi‘hdrawn?

Shri Jawaharlal Nehru: The offer is
there; it stands.

1171 (Ai) LSD—2.

ASADHA 1, 1884 (SAKA)

Oral Answers 12428

Shri Hari Vishnu Kamath: Still it
is there?

Shri Jawaharla] Nehru: Yes.

Shri U. M. Trivedi: In view of the
fact that we have ourselves admitted
the existence of no man’s land will
it not make a sort of an cstoppel
against us because this land rightfully
belongs to us?

Shri Jawaharlal Nehru: No, Sir.

Shri Hem Barua: In view of the
fact that China has unilaterally fixed
the exteat of her territory on our
northern border on the basis of which
she is threatening action  against
india, may I know what is the sense
in pursuing this policyv of making
offers?

Shri Jawaharlal Nehru: Because
the offers are to our advantage.
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